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Nationalisation of Masagon Dooks

Shri Raghunsth Singh:
£10. Shri M. R. Krishna:
{ Shri T. B. Vittal Rao:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Government of
India have decided to purchase the

Mazagon Dock from the British Ship
builders;

(b) whether the negotiations for
Raking over the Dockyard have been
completed; and

{c) if so, the result thereof?

The Minister of State in the Minis-
try of Transport and Communications
{S8hri Raj Bahadur): (z) and (b). No.
The Government of India have not
decided to purchase the Mazagon
Dock; nor are they negotiating for its
purchase. What the Government are
trying to do s to persuade the owners
(a) not to dispose of the dockyard by
bits and pieces and (b) to continue to
maintain intact the repair facilities till
1t 1s possible for someone in India to
take up the concern and run it efli-
ciently.

{¢) Doeg not arise.
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Anti-Corruption Organisation on the
N. E. Railway

812, Shri Jhulan Sinha: Will the
Minister of Railways be pleased to
state the achievements of the anti-
corruption organisation on the N.E.
Railway since 1its inception?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): The anti-
corruption organisation on the North-
Eastern Railway has, since itg incep-
tion, investigated 1554 cases of cor-
ruption and disposed of 1121 cases.
They have undertaken detection
drives at frequent intervals and pur-
sued the departmental proceedings
in the cases detected. As a result of
their investigations, 510 Railway staff
have so far been punished for cor-
rupt practice or for other delinquen-
cies brought to notice.
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